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Publication of Uapublishe | Taesis

750 SHRI1 DINESH TOARDAR
Will the Mintstet of EDUCATION AND
SO AL WELFARE (SHIKSHA AR
SAMAJ KALYAN MANTRI) be pleased
0 state

{a) whether Government are aware of
iarge number of unpublished thesis existing
m Indian Umversities, especially 1n
Kerala University , if so, the details theie.
of ;
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{b) whether Goveinment propase to
take any steps to publish some of the
deserving and qualified thesis which will
contribute to the quality of our education,
if so, when ; and

(c) 1f not, the reasons therefor ?

THE DFPUTY MINISTFR IN THF
MINISTRY OF T[IDUCATION AND
SOCIAL WPLFARY (SITIKSHHA AUR
SAMAJ KALYAN MANTRALAYA MEN
UP-MANTRI) (SHRI D P YADAVA)
(a) The Government has no nformation
in this segard

(b) and (c) 1t 1 prounanly for the
universities and the m{udn ily concerned
to get the thests published

The University Grants Commussion,
however, has a scheme fo: encouraging
the publication of research wotks includ-
ing doctoral dissertations in the untversi-
ties  The allocations for this purpose are
made to the universities in the beginning
Of eiwch Plan petiod, Ihe selection of
the thests fot publication 1s made by the
univeisitics themselves and the € onmmis-
s1on's assistance s avallable on 1 hundred
per cent bayis  lhe Indman Council for
social sclences Research alvo gives assis.
tance for publication of research work
and thereby supplements the work being
done by the University Grants Commission
in this regard,

Report of the Commitice appolnted by
Indian Airlines to assess Future
Aijrcraft requirements

751 SHRTM M JOSEPH Will the
Mimster of TOURISM AND CIVIL
AVIATION (PARYATAN AUR NAGAR
VIMANAN MANTRI) bs pleased to state.

(a) whether the four member Conimit.
tee ippointed by the Indian Airhines to
astesd the future aircraft requirements has
submitted 1ts report to Government ; and
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(b) if so, the main recommendations
of the Committee ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (PARYATAN AUR
NAGAR VIMANAN MANTRI) (DR
KARAN SINGH): (a) and (b). Indian
Ajrhines has appointed a small committee
consisting of some of its own officers to
nssess its future arrcralt reduiremants ovet
the next 10 years. The committee is
expected to submit its recommendations
to the Management by the end of the year.
The Minagement will then examine the
matter and submit its own proposals to
Government

Decision taken to ratify 1963 Tokyo
C nvention to prevent Hijacking

752, SHRI M, M. TOSEPH : Will the
Minister of TOURISM AND CIVIL
AVIATION (PARYTAN AUR NAGAR
VIMANAN MANTRI) be pleased to
state :

(a) whether Government have decided
to ratily the 1963 Tokyo convention for
evolving international measures to prevent
hijacking and alles iate its consequences ;
and

(b) if so, the further steps taken by
Government in this regard ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (PARYAATAN AUR
NAGAR VIMANAN MANTR1) (DR,
KARAN SINGH) : (a) VYes, Sir.

(b) In order to give effect to the provi-
sions of the Tokyo Convention, it is
necessary’ to enact appropriate legislation.
A bitl will in dye coutse be introduced in
Parliament for this purpose,

IYAISTHA 1, 1893 (SAKA)
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Prohibition Programme (n Indla

733. SHRI BALATHANDAYUTHAM:
SHRI VENKATASUBBATAH:
SRl S, RADHAKRISHNAN:

Will the Minister of EDUCATION
AND SOCIAL WELFARF (SHIKSHA
AUR SAMAJ KALYAN MANTRI) be
pleased to state :

(a) whether the Tamilnadu Govern-
ment have asked the Centre either to
provide special assistance to the state to
offset the losses resulting from enforce-
ment of prohibition or to take upon itself
the responsibility of enforcing prohibition
or to take upon itself the responsibility of
enforcing prohibition all over the country;
and

(b) if so, the Central Government’s
reaction thereto ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE (SHIKSHA AUR
SAMA) KALYAN MANTRALAYA MEN
UP-MANTRI) (SHR! K. S, RAMA.
SWAMY): (a) Yes, Sir.

(b) I 1s not possible to consider the
Question of transferring the subject of
prohibition from the State List to be
Concurrent List of the Constitution as all
State Governments except Tamilnadu
have opposed such a step. As regards the
position of a special assistance to Tamil-
nadu, successive Finance Commissions
have taken into account the loss of
revenud from Prohibition incurred by that
Government while framing their schemes
of devolution of resources.

Income Tax Rebates

754. SHRT SAT PAL KAPUR: will
the Minister of FINANCE (VITTA
MANTRI) be pleased to mate :





